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positive and holpful etiitude. BIFI: , BIFR to deal with ez . iglatim o
resesved its orders and gave direction: roy ssnctizood wohitme.
]

Aclion ogein:t breRe s of ol .

5283. SHRI V. GOPALSAMY: Wiil
the Minister of FINANCH 1 nieased to
state:

(a) the total mamber <. . .-, sabe

(d) BIFR hes further reporied that brokers against whom SEBY ba. fzken
Allahabad Bank ha since informed it action during the last three vears foar-
that the banks have agreed in principle 90 | wise and exchamge-wisc;

»

to: (i) participate in the peckage on term: (b) whether SEBI is planniug to take
snd conditions eavisagod in the scheme action ageinst certain registrass of issuc,
snd provide

) funds to the Sompany companies and other for wvielatiou of
simultancously, (i) provids & term loen rules, cic; and
of Rs. 20 cvores ot a rate of imterest of
ﬁm:&b&-mm

0 88 0 improve the dsbi ao, tap dotils theregts
service coverags retlo (DSCR) to the (c) i 5o, tuz dednils thereo!
minimem lovel of 1.33, () provid:

the ecntire THE MINISTER OF STATE IN THE

MINISTRY OF FINAMNCE (SHRI M.V.
CHANDRASHEEKARA MURTHY): (s}
The total number of stock-brokers against
whom SEBI has teken ecdon during the
Iast theee yeoars is givea in the sigtomeni.
(see below) SEBI has not taken actici.
aaainst any sub-broker during tiis pertod.
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Section m sica: 'm'**‘.“““: () nd () Vhile SEBI has initiated
re

a banks 2 wisaging enquiry proceedings against two registrars

'?' and/or to an issuc and share tsansfer agems,‘iz

frosh finsacial amsistance from beaks b, has issued motices to six others asking

circulsted to the banks Mmshowcamasmwhyﬁ

. gve applications for remewal of registra

on should not be rcjected. SEBI has

m_ m;m" Soction kunched prosccution  ageinst f.out’

15(3) of SICA provides once 8 | companics and issucd show cause notices

rehsbilitation scheme has beea sanctioned to four other companics. SEBI has

by the BIFR for rovival of a cick initisted enquiry proccedings against nine

industrial on sfl | Merchant Bonzers for various defeults in

concerned, including the benks. Section accordancs with the provisions of SEBI

33 of SICA vests sufficient powers with | Merchant Donkers (Regulations), 1992.
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o sk stoek exphangrwite wonby of stock brokers against whom SEBI has

sehen cric o Areeed vt vepl 8o part(aj of 5 Baive Sobke unsinrred Question No. 5283

for 9sh Rovy, (697
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Name ¢ the Stock Exchangs

Bombsy Stork BExchange
Calcutta Stoch Bzchange
Bangslore Stock Exchemg
ol Sterk BExchange
Biatiras Steck Hucbanre
Yadodars Stock Eschange
Abmoedabad Stoek Ewchango
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" Inthedes m-&mmmmmmwbhmd“hﬁnd
ez faet thet the mambers have chollenged the order of SEBI swepending hem.

** This steck-brokor olto has momberdhlp of Seurashtra Kwich Sewock Enthengs ot Rajkot.

3. Number of sock-byokers warmed

Wams of the Stock Bxcoonge

1992 1993 1994

7 Romvwe 5ok Exchange _ _ 3
vado .. 5.0tk Brchenge — — 1
T Tora: — — "
Interent on nersomal provident faed (d) whether, Government sow proposs

384, SHR! v. GOPALSAMY: Wi
the Minister of FINAMNCE be pleased to
state:

(a) What hes hesn ths rate of imtesest
siven t0 pemonal Providest FPuad
Acoount holders dusing the leat three
yeors, yearn-wise |

(3) whether Government bave since
ineveased the rets of interest in case of
wariows depesils to encourage saviags and
2is0 to check inflation;

(€) if 0, wivi 5 the specific rensoa for
not incvensmg ithe rate of imerest of MPF
deposits; ~n

tr; incresse the rate of imterest on PPF
crd it o, the detalls thercof?

THR MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V,
CHANDRASHEKARA MURTHY): (a)
The rate of intesest on Public Provideat
Fuad Account for fimancial years 1992-93,
9394 and 9495 was 12% per anaum.

(®) The rate of imterest om various
small savings schemes have not been
incrensed in the receat past.

{¢) Does mot arise.

(d) At present there is mo proposal to
increase the rale of imterest o Pwblic
Provident Fund Account.



